Written Answers 1o [18 DEC., 2013] Unstarred Quesiions 67

(c) and (d) Yes, Sir. There are two proposals for protection of the monuments
namely Biranchi Narayana Temple, Buguda and Group of Temples of Ranipur Jharial,
District Bolangir. As per sub-section 4(1) of the Ancient Monuments and
Archaeological Sites and Remains Act, 1958, the Central Government may after
detailed scrutiny, verification of revenue records, ownership issues, preparation of
site plan, etc. take a decision to issue preliminary notification in the Gazette of India
inviting objections/suggestions from interested persons on its intention to declare

the same as of national importance.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Import of white poppy seeds

1396. DR. CHANDAN MITRA : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a)  the year-wise total quantity and value of import of white poppy seeds

in the country during the last three years;

(b  whether Government proposes to ban import of white poppy seeds to

benefit Indian farmers, if so, the details thereof and if not, the reasons therefor; and

{c)  the steps taken by Government to protect the interests of cultivators of

poppy seeds, especially in Madhya Pradesh and Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. EM. SUDARSANA NATCHIAPPAN) : (a) The year-wise quantity

and value of import of white poppy seeds in the country during the last three years

is as below:
Tmport of poppy seed (HS Code-12079100)

Year Qty. MT) Val. (Rs. in crore)
2010-11 16537.08 179.09
2011-12 19605.64 177.57
2012-13 13200.55 151.03
2013-14* 8893.00 189.91

Note:Figures for 2013-14 (upto September 2013) is provisional.
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(b)  Presently there is no such proposal.

{¢c) The Government protects the domestic cultivators of poppy seeds
against cheap imports in two ways, by: (i) imposing a customs duty and
(ii) prescribing a minimum tariff value. At present, the effective customs duty on

imported poppy seeds is 25.42% ad valorem and the minimum tariff value is fixed at
US $ 4,395 per MT.

Indo-Pak trade

1397. SHRI G. N. RATANPURIT : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a)  the year-wise import and export-wise quantum of Indo-Pak trade during

the last three years;

(h)  the year-wise quantum of Indo-Pak trade across Line of Control in

Jammu and Kashmir during the same period; and

{c)  whether Government proposes to introduce cash transactions in place

of present barter system in cross LoC trade?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. EM. SUDARSANA NATCHIAPPAN) : (a) The trade data between

India-Pakistan for last 3 financial years is as follows:

(Value in US $ Million)

Year Exports Imports Total Trade
2010-11 2039.53 33251 2372.05
2011-12 1541.56 397.66 1939.21
2012-13 2064.79 541.87 2606.66

Source : DGCIS, Kolkata

(b) The Line of Control (LoC) Trade is a Confidence Building Measure
implemented through M/o Home Affairs. Eligible items produced on either side of
the LoC are traded under this mechanism at Zero duty between Jammu and Kashmir
and Pakistan Occupied Kashmir. LoC trade in Jammu and Kashmir is not India-

Pakistan trade.

(¢c) Present systems have not been changed.



